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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 	- 
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:-L 

A? 	Pc s 

sho1. be 1ioj L cr:t.inu 	Cuttect 

un.j1 fuhej 

SeriG Opis .)f this orderiongith 

notices to Responc3.ent imd free opies of the 

rdcr be handed over to the 1erned eounei 

f Zth th: sides, 

I ?L) 

OrThr dated:- 3i..34 

Heard %ir. 3.C.3amantray, [ii. Counsel 

for the petitioner and dr. J..Ghosh, Ld. 

COjnsel •or the Rspondents. 

3v f:Llinr rcicno dated 16.3,04, the 

I R:spondnts ha' e submitted that the impugned 

order under Annexure-i/1 has been withdrawn 

by the ailwa: Administration and the 

aolicant is contining in his pre:ious unit 

in Yhich he vs vorkinci erior to the filing 

of this 	and therefore, there is no 

need for the Tribunal to preed further with 
t 

the matter. 

Havine regard to the facts as stated 

above, 	dispose of this D.A. for havin'T 

dcc o:ne infruc tuoe.s. do  


